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CENTRAL ADM~ .. ~Sl'~"(IV TRIBUNAL 

JODHPUR BENC 

oRIGINA'- APPUCATION NO. Is.stzooa • 
HlSCELi..ANEOUS:APPUCTlOH o. tt/2008· 

. . 
CORAM:· 

JODHPUR :THIS T}:IE sttt SEPT] ~BERr 2008. 

Hon'ble Mr. D. Sankarankatly, Judicial ember 
Hon'ble Mr. Tarsem Lal, Administrative Member ..... 
Sanjay Kumar Vyas S/o Shri Makhen La I ag d about 33 years, resident 
of Shridungargarh- Adsarbas, Somania KaJI Kua, District Bikaner, last 
employed as Parcel Porter at ShridungargaLth, North Western Railway. 

. · ..... Applicant. 

Mr. A. Kaushik along with Mr. J. K. Mlshra, vocates, for applicant. 

Versus 

1- Union of India through General Man ger, North Western Railway, 
Jaipur. 

" . 

2- Divisional Personnel Officer, North 1estern Railway, Bikaner. 
. . .... Respondents. 

ORDER [ORA ] 
PER D.SANKARANKU TY, M [l] 

The applicant has filed M.A. 91/20 for condonation of delay in 

filing the O.A. We have . heard the lea ned counsel and taking tnto 

account the peculiar facts and eire mstances explained by th~ 

Tribunal rendered in Shankar Lal an a batch Vs._ U1tlon of India d. 
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and Another [OA. No .... 2.38, 239 and 240 of 2007] dated 19th 

' 
September, 2007 (Ann~~.A/~l.. ..... "'!~t£~t:~!!f~,- disposed· of -by an Oral 

order at the stage of admissi()~.,,withc;>~~jssuing noti~e to the opposite 

parties. Para 3 of. the said order is reproduced below :-

3-

"The J~arned counsel claims that keeping in view the juugement 
of Hoit'ble Supreme Court In A.l. Rllllwav Pan:el a Goods 
Port:enl Union Vs. Union of India and _Ors. reported Jn 2003 
(6) SCALE 774 and the order passed by the Principal Bench In 
OA No. 199 of 2004 - Ramavtar and Others Vs. UOl Be 
Another, the present O.As be also disposed of. In this view of 
the matter, we are Inclined to dispose of these applications by. 
directing the respondents to dispose of the representation of 
applicants on the same lines by doing the same exercise In the 
case of the' applicants herein and to carry out the required 
Inquiry and verification as ordered by the Hon'ble Supreme 
Court as per law. Ordered IICCordlngly. If any grievance sulv~v~ 
thereafter, the applicants would be at liberty to app~cb ~~ 
Tribunal." · 

We have considered the argumen~ and the judgement cited by 
- . 

the learned counsel arid are of the opinion that the Issue involved -in 

dbservation~ contained in the aforesaid ord~ dated· 19th Septsm~r, 
', ' 

2007 passed in OA Nos. ~~. _539 ~~d 240 of 2007: However, if any 
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grievance survives thereafter; _the ap licant would be at liberty to 

/ 

/ 

-
(D.Sankarankutty) 

Memb« (J) 
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